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NHRC notice over alleged
exploitation, forced religious
conversion of women at gyms

Ishita Mishra

NEW DELHI

The National Human
Rights Commission

(NHRC) on Wednesday is-
sued notice to the Chief Se-
cretaries of all States and
Union Territories, the Un-
ion Ministry of Youth Af-
fairs and Sports, and the
Sports Authority of India
over allegations of exploi-
tation and forced religious
conversion of women at
gyms and fitness centres.
The notice was issued
by NHRC member Priyank
Kanoongo who said that
numerous cases of sexual
exploitation of women tar-
geted by trainers in gyms
and fitness clubs had come
to light from various places
across the country.
“Additionally, from a
health perspective as well,
substandard food supple-
ments and uncontrolled

NHRC asks Chief
Secretaries of States,
Union Territories to
form guidelines for
gym establishments

physical activities also
pose a threat to human life.
Therefore, notices have
been issued to all State go-
vernments, the Ministry of
Sports and Youth Affairs,
and sports authorities,
summoning information
regarding the rules and
guidelines related to the es-
tablishment/operation of
gyms/fithess centers. So
that steps can be taken in
the direction of controlling
unethical activities in this
sector,” he wrote on X.
The notice came on the
complaint filed by a Mirza-
pur (Uttar Pradesh) resi-
dent who alleged that an
organised racket was being

run under the cover of a
gym and fitness centre to
target young women for
exploitation and forced re-
ligious conversion. The
complainant cited media
reports and also alleged
that police were hand in
glove with the activities.
Terming police’s involve-
ment as “abuse of authori-
ty, failure of law enforce-
ment, and violation of
human rights, women’s sa-
fety, and religious free-
dom”, the complainant
sought the intervention of
the Commission.

Taking cognisance of
the complaint under Sec-
tion 12 of the Protection of
Human Rights Act, 1993,
the Bench directed the
Chief Secretaries of all
States and Union Territo-
ries to form guidelines and
standards for gym esta-
blishments/fitness centres
etc., in the State.
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NHRC seeks reports from States on gym

regulation amid sexual exploitation cases

TDG HETWORK

NEW DELHI

The National Human Rights
Commission (NHRC) has
taken cognisance of rising
concerns around gyms and
fitness centres across India,
particularly allegations of
sexual exploitation and
health risks linked to un-
regulated practices,

Acting on multiple com-
plaints, the Commission
has issued notice to all State
governments, the Ministry
of 3ports and Youth Affairs,
and sports authorities con-
cerned, seeking detailed in-
formation on existing rules
and guidelines governing
the establishment and op-
eration of gyms and fitness
clubs.

Member of the National
Human Rights Commis-
sion Privank Kanoongo
said several disturhing cas-
es have emerged from dif-
ferent parts of the country,
“Numerous cases of sexual
exploitation of women fgirls/
adolescent girls targeted by

Priyank Kanoongo

trainersin gyms and fitness
clubs have come to light at
various places across the
country,” he stated, high-
lighting the vulnerability of
voung women and minors
in poorly regulated fitness
spaces.

Beyond safety concerns,
Kanoongo also llagged seri-
ous health risks associated
with the sector. He noted
that the use of substandard
food supplements and en-
gagement in uncontrolled
physical activities pose a
direct threat to human life.
“Additionally, from a health
perspective as well, substan-
dard food supplements and
uncontrolled physical ac-

-

tivities also pose a threat to
human life,” he said.

The NHRC has sought
comprehensive inputs
from authorities to assess
whether adequate regula-
tory mechanisms are in
place. “Therefore, notices
have been issued to all state
governments, the Ministry
of Sportsand Youth Affairs,
and sports authorities, sum-
moning information regard-
ing the rules and guidelines
related to the establishment/
operation of gyms/fitness
centres. So that steps can be
taken in thedirection of con-
trolling unethical activities
in this sector,” he said.
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NHRC issues notice to Centre, states over alleged sexual exploitation, religious conversion in gyms

Among the matters that triggered wider scrutiny is a complaint from Uttar Pradesh’s Mirzapur district. Filed on
January 28 by Aniruddha Keshre of Madhya Pradesh, it alleges that an “organised racket” was being run “under
the cover of a gym and fitness centre” to target young women for “exploitation and forced religious conversion”.
What were once scattered complaints about misconduct inside neighbourhood gyms have now converged into a
nationwide human rights concern.

The National Human Rights Commission (NHRC) has taken note of rising unease around fitness centres, with
allegations ranging from sexual exploitation to unsafe and unregulated practices.

Acting on several representations, the Commission has issued notices to all State governments, Union Territories,
the Ministry of Sports and Youth Affairs, and sports authorities, asking them to spell out what rules, policies or
registration norms exist for gyms and fitness clubs.

NHRC member Priyank Kanoongo said the issue was no longer isolated. “Numerous cases of sexual exploitation
of women/girls/adolescent girls targeted by trainers in gyms and fitness clubs have come to light at various
places across the country,” he stated, pointing to the vulnerability of young women and minors in loosely
monitored spaces.

Beyond personal safety, Kanoongo also drew attention to the physical dangers linked to unregulated training and
questionable products. “Additionally, from a health perspective as well, substandard food supplements and
uncontrolled physical activities also pose a threat to human life,” he said.

The Commission, he added, has called for information so that “steps can be taken in the direction of controlling
unethical activities in this sector”.

A complaint from Mirzapur

Among the matters that triggered wider scrutiny is a complaint from Uttar Pradesh’s Mirzapur district. Filed on
January 28 by Aniruddha Keshre of Madhya Pradesh, it alleges that an “organised racket” was being run “under
the cover of a gym and fitness centre” to target young women for “exploitation and forced religious conversion”.
Citing media reports, the complainant claimed that several women were allegedly targeted and further alleged
that a “police personnel was directly involved”.

Such claims, the proceedings note, raise concerns about “abuse of authority, failure of law enforcement and
violation of human rights, women'’s safety and religious freedom”.

The plea before the Commission sought “an independent and impartial investigation, protection and
rehabilitation of victims, strict action against the involved police personnel, and formulation of nationwide
guidelines and regulatory oversight for gyms and fitness centres to prevent such exploitation”.

A bench of the NHRC, presided over by Kanoongo, has “taken cognisance” of the complaint under Section 12 of
the Protection of Human Rights Act, 1993, observing that the allegations, prima facie, appear to be “violations” of
the human rights of the victims.

Advertisement

What the NHRC has asked for

The Commission’s registry has directed that notices be sent to the chief secretaries of all States and Union
Territories, seeking reports on “guidelines/ policy/ registration norms and standards for gym establishment/
fitness centres, etc”.
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At the central level, a notice has gone to the “secretary, Ministry of Youth Affairs and Sports, Department of
Sports, with directions to submit a report regarding any guidelines/ policy/ registration norms for gyms/ fitness
centres etc”. The director general of the Sports Authority of India has also been asked to provide details on
specifications and licensing requirements for opening a gym or fitness centre.

Closer to the ground, a copy of the Mirzapur complaint has been forwarded to the district magistrate and
superintendent of police with directions to have the allegations inquired into and to submit a report. Responses
from all authorities have been sought within two weeks for the Commission’s consideration.

Together, the accounts reveal a picture of a sector under intense scrutiny, as concerns about safety, dignity and
health inside fitness spaces push the NHRC to examine whether stronger oversight is urgently needed.
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NHRC seeks reports from states, including Odisha, on ‘Gym Regulation Amid Sexual Exploitation and Health Risk
Issue.’

The National Human Rights Commission (NHRC) has raised concerns about unregulated gyms and fitness centers
across India, following a series of complaints regarding sexual exploitation and health risks.

New Delhi, February 5: The National Human Rights Commission (NHRC) has raised concerns about unregulated
gyms and fitness centers across India, following a series of complaints regarding sexual exploitation and health
risks. In response, the NHRC has issued notices to all state governments, including Odisha, the Ministry of Sports
and Youth Affairs, and relevant sports authorities, seeking detailed reports on the existing regulations governing
gyms and fitness centers.

Priyank Kanoongo, Member of the NHRC, highlighted troubling cases of sexual exploitation in gyms. “There have
been numerous reports of sexual exploitation of women, girls, and adolescent girls by trainers in gyms and
fitness clubs across the country,” he said, pointing out the increased vulnerability of young women and minors in
inadequately regulated fitness environments.

Kanoongo also raised alarms about serious health risks in the sector. He emphasized that the use of substandard
food supplements and unmonitored physical practices could endanger lives. “Substandard food supplements and
uncontrolled physical activities pose a significant threat to public health,” he added.

The NHRC is calling for comprehensive reports from the relevant authorities to determine whether existing
regulatory measures are sufficient. “Notices have been issued to state governments, the Ministry of Sports and
Youth Affairs, and sports authorities to provide information on the rules governing the establishment and
operation of gyms and fitness centers, so that steps can be taken to curb unethical practices in this sector,” said
Kanoongo.

Earlier, on January 8, the Central Government appointed senior Indian Police Service (IPS) officers Anand Swaroop
and Anupama Nilekar Chandra to key roles in the Ministry of Home Affairs (MHA) and NHRC. These appointments
were approved by the Appointments Committee of the Cabinet (ACC), chaired by Prime Minister Narendra Modi.
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Alleging ‘breakdown of law and order’ in AP, YSRCP moves NHRC

YSRCP on Wednesday approached the National Human Rights Commission (NHRC), seeking an urgent probe into
attacks on the residences of former ministers Ambati Rambabu and Jogi Ramesh, the murder of a Dalit in
Palnadu, and assaults on party leaders in Andhra Pradesh.

A high-level YSRCP delegation met NHRC chairperson Justice V Ramasubramanian in New Delhi and submitted a
detailed complaint, alleging that the state was witnessing a complete breakdown of law and order under the
Chandrababu Naidu-led government. The leaders accused the ruling TDP of encouraging violence against
opposition leaders and suppressing dissent through coordinated attacks.

The delegation submitted video and photographic evidence, claiming that TDP workers were behind the incidents
and that there were deliberate attempts to physically eliminate YSRCP leaders. They urged the NHRC to intervene
immediately to curb what they termed anarchic and unconstitutional governance in the State. The YSRCP leaders
alleged that attacks on Dalits had increased and accused the police of acting as mute spectators.

The delegation comprised MPs Y V Subba Reddy, P Midhun Reddy, M Gurumoorthy, Golla Babu Rao, Meda
Raghunath Reddy, Subhash Chandra Bose, Ayodhya Rami Reddy, Tanuja Rani, former minister Adimulapu Suresh,
MLC Israel and MLA Chandrasekhar and SC Cell president Sudhakar Babu.
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Sexual harassment complaints: NHRC issues notices to fitness centres

New Delhi: The National Human Rights Commission has issued notices to gyms and fitness centres

over unhealthy practices in such establishments. The commission has sent notices to state chief secretaries and
the Union Ministry of Youth Affairs.

This action has been taken after receiving widespread complaints from gyms. Commission member Priyank
Kanunge said that the Human Rights Commission has received complaints of serious crimes, including sexual
harassment, being committed in many gyms in the country. The commission has directed that information
regarding the laws and guidelines related to gyms and fitness centres be shared.

The intervention of the Human Rights Commission comes after allegations were made a few days ago that several
women were being used for sexual and related activities in a gym in Mirzapur, Uttar Pradesh.
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NHRC requests state reports on gym regulation amid exploitation and health concerns

The National Human Rights Commission (NHRC) has addressed increasing concerns related to gyms and fitness
centres across India, particularly regarding allegations of sexual exploitation and health hazards caused by
unregulated practices.

In response to multiple complaints, the NHRC has issued notices to all state governments, the Ministry of Sports
and Youth Affairs, and relevant sports authorities. The Commission seeks comprehensive information on the
existing rules and guidelines governing the establishment and operation of gyms and fitness clubs.

Priyank Kanoongo, a member of the National Human Rights Commission, remarked that several troubling cases
have surfaced nationwide. “Numerous cases of sexual exploitation of women/girls/adolescent girls targeted by
trainers in gyms and fitness clubs have come to light at various places across the country,” he said, emphasising
the vulnerability of young women and minors in insufficiently regulated fitness environments.

In addition to safety issues, Kanoongo expressed concern over serious health risks in the sector, noting that
"substandard food supplements and uncontrolled physical activities also pose a threat to human life."

The NHRC has requested detailed responses from authorities to evaluate whether regulatory mechanisms are
sufficient. "Therefore, notices have been issued to all state governments, the Ministry of Sports and Youth Affairs,
and

sports authorities, summoning information regarding the rules and guidelines related to the
establishment/operation

of gyms/fitness centres. So that steps can be taken in the direction of controlling unethical activities in this sector,"
he added.

On January 8, the Central government appointed senior Indian Police Service officers Anand Swaroop and
Anupama

Nilekar Chandra to prominent positions within the Ministry of Home Affairs and the NHRC, respectively. These
appointments were approved by the Appointments Committee of the Cabinet, chaired by Prime Minister
Narendra Modi, following a recommendation from the Ministry of Home Affairs.

The Department of Personnel and Training officially announced the appointments on January 8.
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NHRC seeks reports from States on gym regulation amid sexual exploitation cases, health risks concerns

New Delhi [India], February 5 (ANI): The National Human Rights Commission (NHRC) has taken cognisance of
rising concerns around gyms and fitness centres across India, particularly allegations of sexual exploitation and
health risks linked to unregulated practices.

Acting on multiple complaints, the Commission has issued notice to all State governments, the Ministry of Sports
and Youth Affairs, and sports authorities concerned, seeking detailed information on existing rules and guidelines
governing the establishment and operation of gyms and fitness clubs.

Member of the National Human Rights Commission Priyank Kanoongo said several disturbing cases have
emerged from different parts of the country. "Numerous cases of sexual exploitation of women/girls/adolescent
girls targeted by trainers in gyms and fitness clubs have come to light at various places across the country," he
stated, highlighting the vulnerability of young women and minors in poorly regulated fitness spaces.

Beyond safety concerns, Kanoongo also flagged serious health risks associated with the sector. He noted that the
use of substandard food supplements and engagement in uncontrolled physical activities pose a direct threat to
human life. "Additionally, from a health perspective as well, substandard food supplements and uncontrolled
physical activities also pose a threat to human life," he said.

The NHRC has sought comprehensive inputs from authorities to assess whether adequate regulatory
mechanisms are in place. "Therefore, notices have been issued to all state governments, the Ministry of Sports
and Youth Affairs, and sports authorities, summoning information regarding the rules and guidelines related to
the establishment/operation of gyms/fitness centres. So that steps can be taken in the direction of controlling
unethical activities in this sector," he said.

Earlier on January 8, the Central government appointed senior Indian Police Service (IPS) officers Anand Swaroop
and Anupama Nilekar Chandra to key posts in the Ministry of Home Affairs (MHA) and the National Human Rights
Commission (NHRC), respectively. Appointments Committee of the Cabinet (ACC), chaired by Prime Minister
Narendra Modi, approved these appointments following a proposal from the Ministry of Home Affairs.

The appointments were officially announced through an order issued by the Department of Personnel and
Training (DoPT) late on January 8. (ANI)
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NHRC issues notice over allegations of exploitation, forced religious conversion of women at gyms

The Commission directs Chief Secretaries of States, Union Territories to form guidelines/policy/registration norms
and standards for such establishments

The National Human Rights Commission (NHRC) on Wednesday (February 4, 2026) issued notice to the Chief
Secretaries of all States and Union Territories, the Union Ministry of Youth Affairs and Sports (MYAS), and the
Sports Authority of India (SAI) over allegations of exploitation and forced religious conversion of women at gyms
and fitness centres.

The notice was issued by NHRC member Priyank Kanoongo who said that numerous cases of sexual exploitation
of women targeted by trainers in gyms and fitness clubs have come to light from various places across the
country.

“Additionally, from a health perspective as well, substandard food supplements and uncontrolled physical
activities also pose a threat to human life. Therefore, notices have been issued to all state governments, the
Ministry of Sports and Youth Affairs, and sports authorities, summoning information regarding the rules and
guidelines related to the establishment/operation of gyms/fitness centers. So that steps can be taken in the
direction of controlling unethical activities in this sector,” he wrote on X.

The notice came on the complaint filed by a Mirzapur (Uttar Pradesh) resident who alleged that an organised
racket was being run under the cover of a gym and fitness centre to target young women for exploitation and
forced religious conversion. The complainant cited media reports and also alleged that police were hand in gloves
in the activities. Terming police’s involvement as “abuse of authority, failure of law enforcement, and violation of
human rights, women'’s safety, and religious freedom”, the complainant sought the intervention of the
Commission.

Taking cognisance of the complaint under Section 12 of the Protection of Human Rights Act, 1993, in the matter,
the Bench directed the Chief Secretaries of all States and Union Territories to form guidelines/policy/registration
norms and standards for gym establishments/fitness centres etc., in the State.

It also directed the Secretary of MYAS to submit a report regarding any guidelines/policy/registration norms for
the gyms/fitness centres etc.

The authorities have been asked to submit a response within two weeks for perusal of the Commission.
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MP: NHRC seeks reports on guidelines on operation of gyms and fitness centres

Bhopal: The National Human Rights Commission’s (NHRC) member Priyank Kanoongo said on Thursday that the
Commission has issued notices to all state governments, the Ministry of Sports and Youth Affairs, and sports
authorities, summoning information regarding the rules and guidelines related to the operation of gyms and
fitness centres.

He stated that the Commission has received several complaints regarding the sexual exploitation of women and
minor girls targeted by trainers in gyms and fitness clubs in various parts of the country.

“Numerous cases of sexual exploitation of women, including minor girls targeted by trainers in gyms and fitness
clubs, have come to light at various places across the country. Complaints of substandard food supplements and
uncontrolled physical activities, which pose a threat to human life, have also been received,” Kanoongo told IANS
during his visit to Bhopal on Thursday.
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Why NHRC Is Cracking Down on India’s Unregulated Gyms

The NHRC has sought reports from states over sexual exploitation and health risks in gyms, highlighting
regulatory gaps and calling for stricter oversight to protect women, minors, and fitness enthusiasts

With fitness culture booming across India, gyms and training centres have become part of everyday life. However,
mounting complaints of abuse and unsafe practices have now prompted intervention from the National Human
Rights Commission (NHRC).

The Commission has issued notices to all state governments and central authorities, seeking details on how gyms
are regulated and monitored.

Trigger for Action: Alarming Complaints

The NHRC's move follows multiple complaints from different parts of the country alleging sexual exploitation and
misconduct by trainers in gyms and fitness clubs.

NHRC member Priyank Kanoongo said that several cases involving women, adolescent girls, and minors have
surfaced, exposing serious gaps in supervision and accountability.

According to the Commission, vulnerable individuals are often targeted in poorly regulated fitness spaces, where
oversight remains weak.

Safety at Risk: Women and Minors in Focus

The Commission has highlighted that young women and teenage girls are particularly at risk in unregulated
environments.

Lack of background checks, absence of grievance mechanisms, and inadequate supervision have made many
gyms unsafe, especially for first-time users and young trainees.

The NHRC has stressed the need for stricter safeguards to prevent exploitation and harassment.

Health Hazards: Unchecked Supplements and Training Practices

Beyond safety concerns, the NHRC has also flagged serious health risks linked to fitness centres.

Unverified food supplements, unsafe steroids, and excessive training routines have emerged as major threats.
Combined with unqualified trainers, these practices can lead to long-term health damage and even life-
threatening complications.

The Commission has warned that uncontrolled physical activity without medical supervision puts users at grave
risk.

Regulatory Gaps Under Scrutiny

To address these issues, the NHRC has sought detailed information from:

All state governments

Ministry of Sports and Youth Affairs

Concerned sports authorities

Authorities have been asked to submit existing rules, licensing systems, and monitoring mechanisms governing
gyms and fitness clubs.

The aim is to assess whether current regulations are adequate or require urgent reform.

Push for Ethical Standards in the Fitness Industry

The Commission has made it clear that its objective is to curb unethical practices and bring transparency to the
rapidly growing fitness sector.

Based on responses received, the NHRC may recommend stricter licensing norms, mandatory certification of
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trainers, regular inspections, and grievance redressal systems.

These steps are expected to improve accountability and protect users' rights.

Context: Recent Administrative Developments

The move comes shortly after the appointment of senior IPS officers Anand Swaroop and Anupama Nilekar
Chandra to key positions in the Ministry of Home Affairs and NHRC.

These appointments, approved by the Cabinet, signal the government’s focus on strengthening institutional
oversight.

What Lies Ahead

The NHRC's intervention could mark a turning point for India’s fitness industry.

If followed by strong regulatory reforms, it may lead to safer training environments, better professional
standards, and stronger protection for gym users nationwide.
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NHRC Directs I&B Ministry to Probe Netflix Series "GhooskhorPandat" Over Caste Stereotyping Allegations

The complainant emphasized that in a society already grappling with caste sensitivities, content that vilifies a
recognized social group can fuel hatred, disturb public order, and pose a risk to human life and dignity, thereby
constituting a violation of human rights.

New Delhi- The National Human Rights Commission of India has stepped into a brewing controversy surrounding
a planned Netflix series. The NHRC, taking suo motu cognizance of a formal complaint, has directed the Ministry
of Information and Broadcasting to conduct a swift probe into allegations that the upcoming series titled
"RishwatkhorPandat" promotes harmful caste-based stereotypes and could incite social discord.

This directive, issued under the powers of the Protection of Human Rights Act,1993, mandates the ministry to
submit a detailed Action Taken Report within twoweeks, placing the spotlight squarely on the global streaming
giant's content moderation policies in the complex Indian social landscape.

The complaint was lodged by Sanjeev Newar, founder of the social media entity 'Gems of Bollywood, who alleged
that the very title of the series, translating to "a Brahmin who is habitually corrupt and takes bribes," is inherently
discriminatory. The grievance argues that such a title directly and derogatorily associates a specific caste
community with criminal and immoral behavior, going beyond legitimate satire or criticism to instead engage in
public humiliation and psychological violence. The complainant emphasized that in a society already grappling
with caste sensitivities, content that vilifies a recognized social group can fuel hatred, disturb public order, and
pose a risk to human life and dignity, thereby constituting a violation of human rights.

The NHRC bench, presided over by its member Priyank Kanoongo, found prima facie merit in these allegations,
prompting immediate legal action. In a x post, Kanoongo stated, " I have received a complaint from
GemsOfBollywood stating that NetflixIndia OTT platform is planning to broadcast a program titled "Ghooskhor
Pandit".

Such titles and programs target specific castes and communities, subjecting them to criticism and ridicule,
shaming the community, and fostering animosity in society. This constitutes a form of psychological violence that
threatens to disrupt public order and harm human lives. Therefore, a notice is being issued to the concerned
department for necessary action.”

Apart from the Rights body, individuals too have been opposing the title. A Bombay High Court advocate
Ashutosh Dubey has sent legal notice to Netflix over the title. Dubey stated, he has issued notices to Netflix and
the directors of the movie/web series titled "GhooskhorPandat". (Ritesh Shah & Neeraj Pandit)

Using the word Pandit as a synonym for corruption is defamatory, irresponsible, and a direct attack on the dignity
of a respected community. Creative freedom does not permit collective stereotyping. Accountability has been
formally demanded. The matter will now proceed strictly as per law."
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